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Here she was provided with a 
shirtbya~andaTahmad 

by her relative. 

(4) Smt, UshaDhim~nmeatoregis-
1ercomplaintbut herF.I. R. was 
not written down by P. S. sadar 
Bazar Instead, she was sentto 
P.S. Rampurwh~resheweille­
gaJlydetained upto 28 May 1993. 
She was sentto jail on the same 
day. Shewasreleasedonbailon 
31 May,1991. 

(5) Although the District Magistrate 
had instructed the SSP to regis-
tertheFIIR, the police did not do 
so until 28 May, 1993. . 

The State Government has taken the follow-
In9 action In this case :-

(1). The Distcict Magistrate, 
Saharanpur, has since been 
transferred. 

(2) The D. M. IS.S.P. Saharanpur 
have been asked to furnish their 

~ 

explanation for not reporting the 
matter In time to the State Gov-
ernment andfornottaklngprompt 
action. 

(3) Directions have been issued to 
take stringent action agalnstthe 
culprits. 

(4) Twosutr-inspectors have been 
suspended and two othresalong 
With one head constable and one 
constable have been transferred 
from the district. 

(5) Adequate security arrangements 
have been made to protect Smt. 
Usha Dhiman. . ;' 
~ ' ... 

[English) 

Sutlej--Yamuna UnkCanal Project 

000. SHRI MADAN LALKHURANA: 
SHRI NARAIN SINGH 
CHAUDHARY: 

Will the MINISTER OF WATER RE-
SOURCES be pleased to state : 

(a) when was the Sutlej-Yamunma Link 
Canal Project Started; 

(b) the names of the beneficiary States; 

(c) whether the canal has been completed 
and objectives achieved; 

(d) if not, tne reasons therefor: 

(e) the time by which It is likely to be 
completed; and 

(f) the amount spent by the Union Govem-
ment over the project so far? 

THE MINISTER OF STATE IN THE MIN-
ISTRY URBAN DEVELOPMENT AND 
MINISTR OF STATE IN THE MINISTRY OF 
WATE'3 .. RESOURCES (SHRI P. K. 
THUNGON): (a) The work on Sutlej Yamuna 
!::ink Canal was starte<1 In 1976 in Haryana 
portion al'ld II . ~21n Punjab portion, 

I - :,.:: beneficiary States are Haryanaand 
Punjab. 

(c) No, Sir. 

(d) The construction workcametoa haH in 
July 1990whentheChief Engineer andaSuper-
Intending Engineer ofthe Project were killed by 
the militants. 

(e) The time Schedule for completing the 
project will depend up In the nature and capacrty 
of~e new agency I agencies to be engaged by 
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GovemmentofPunjab. 

(f) Union Govemment has so far released 
Rs. 496crores forthe SYL Canal, Punjab por-
tion. 

Pension to Participants of GoaJ..ibera-
tion Struggle 

901. SHRI RAM NAIK: Will the Ministerof 
HOME AFFAIRS be pleased to state : 

(a) whether'Hyderabad Special Screening 
Committee' was constituted to scrutinise the 
casesofthosewhoparticipated in the Hyderabad 
Liberation Struggle; 

(b) if so, the outcome-thereof; 

(c) whether such other screening commit-
tee have also been constituted for scrutinising 
the cases of Freedom Fighters who had difficulty 
in procuring the prescribed type of eVidence; 

(d) if so, the outcome thereof' 

(e) whether the Government propose to 
prepare a new proforma for collecting informa-
tion ingnoring the condition of jail term; 

(f) if so, the salient feature thereof; 

(g) whether the Government propose to 
constitute a Committeeforscrutinisingthe cases 
of those who participated in the Goa Liberation 
Struggle from out side Goa Territory; . 

(h) if so, the details thereof; and 

(i) if not the reasons therefor? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF HOME AFFAIRS (SHRI P. M. 
SAYEED):(a)and(b) Yes, Sir. The Committee 
has so far scrutinised approximately 19, 000 
cases. 

'C) and (d) Besides the Hyderabad special 

screening Committee, the Government had 
constituted six other Non-official Committees. 
These committees considered 13,887 claims. 

(e) No, Sir. 

(f) Does not arise. 

(g) to (i) No, Sir. The sufferings undergone 
by persons In connection with the Goa Libera-
tion Movement have already been recognised 
for the purpose of grant of pension under the 
Swatantrata Sainik Samman Pension Scheme. 
The Government has ~otfeltthe need for ap-
pointmentof a separate Committee to scrutinise 
the cases of persons connected with the Goa 
Liberation Movement as these cases are pro-
cessed by applying the eligibility norms laid 
down in the Scheme. 

Recording of Conversation 

902. SHRI K.V. MATHEW : Will the MIn-
Ister,of HOME AFFA! RS be pleased to state: 

(a) whether the Government propose to 
make taping or recording of someone's volun-
tary conversation without his permission a cog-
nizable offence by legislation; and 

(b) If so. the details thereof? 

THEMINISTEROFSTATEINTHEMIN-
ISTRY OF HOME AFFAIRS (SHRI RAJESH 
PILOT) : (a) and (b) The Indian Penal Code 
(Amefldment) Bill, 1978 which was passed by 
theRajyaSabhaon23rdNovember, 1978 sought 
to insert the following proviSions In the IndIan 
Penal Code'. 

(1) Whoever. knOWing that any artI-
ficial hsteOlng or recording appa-
ratus has been Introduced into or 
in the VIcinity of any premises 
without the knowledge or con-
sent of the person ,in possession 
of the premises, hstens to any 
conversation with the aid of such 




